1/9.10.1996
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MPS,

2/30.10.1996

MPS,,

O A, -477/96

i

Counsel for the spplicant s Mr, D.Choudhary

Heard with regard to \the defects
pointed out by the office. The learned couhsel
'for the Gpplicant submits that’ pages 21,22 and 23
are photo ccpies of the receipts agithe original i
of all these documents are (====m;<with the reSpgndenis.
Considering the submissions, we are of the view that
the O,A, may be eonsidered for admission.l

ist this case on 30,10, 1996 for admission,

( D.Purkdyastha ) - m
Member (J)

N Member (A)

Counsel for the épplicant.: 'S'mt. Sujata. Mukherji |

~ As prayed for by the learned counsel
for the applicant list this case on 7. 11.19‘46

for admisaon.

/——_—_———T‘
. ( D.Purkdyastha ) = . ~ ( K.D.Saha ) |

" Member (J) Member (A)



3/7.11,1996

‘Adjourned to

4/12 .12 .96

SKI

5/24. 2. 1997

MPS.

&
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None gppears for the appli\cant.

12 12 96 f’or admission.'

- el g . . .
. . i

v .N.f“’tehrotfa)

(K.U.5aha, Vice-Chairman

Memoer (A)

- !

o]

~Shri B.n.Singh, counsel for the spplicart.

Heard the learned counsél for the applicant on the

question of admlss:f.on. Admlt. Issue ro*lt:és to the res-

pondents to file their reply wn.thm four weeks
today. ‘Rejoinder, if any, may be filed within twoweeks

from

thereafter. Eéquis'ites'to be,'fi'led Within a week,

e

- List od 24.02,1997 before the Registra for comple-

>
\K‘D(ha)d
Membger (A)

tion of/Plladings.

P

(L. Pur ayastha) , ,
. Member (J) : ) 1

None' for the parties. Of perusall of order
no.# dafed 12,12.1996 it dppears that the learned

counsel for the appli«_ant was directed to file

_ requz.Sites for issuing nortices to the respondénts

w:.thm @ week but the same has not yelt: been
complied with, However, for the ends ot Justlce
one week further time is allowed to fl.le requsites,

Put up on 20.3.1997 for SR and W/s, {/ 4

(s. Mha)

Dy. Reglstrar I/c
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6/20. 3;

0. 4, -477/96

1997

Rt

None for the applicant, Mr.R.K. Choubty, Jr.

dounsel to Mr. J.N.Pandey, Sr.Standing C’ouns‘él appear‘s
for therespondents, W/sha&s not yet been filed, Put up
~on 2.5 1997 for f£iling W/s.

- (.S.P.51inha. ) . .
- Dy.Registrar I/c
»l ' .
} . !
7/2.9,1997 The leamed counselfor the applicant is '
| ’ K
| s \ present. None for the r espondents. No.W/s has. yet
lll been filed, Put up on.3,56,1997 for filing W(s
;
»\ "
MPS, Dy.Registrar I/c
i T
'8/3}l6. 1997 . The ledrned counsel for the applicant is present
i .
| None for the respondents. W/s his got yet been filed.
l| The learned counoPl for the @pplicant submits thcit
! . /the mdtter wllsted before the Hon'ble Bench ’/__/‘“ﬁ
1
| : | for dlrectlon. Considering the submission of the / 4
| learned counsel let the matter be listed be;ore/""'he
Hon'ble Bench for directd on on 6, 6, 199U
| R | ( S.P.5inha )
MPS, - . Dy.Registrar 1/c
i T .
. l 1Y . ‘ _‘:'
. 9/06 0697 W/s not filed so far. Four weeks furfh r time
] | is allowed for the same. Rejoincxer' may be fileq wWithin
! two wee ks thereatter. \ 0 | ;
[ -
| Llo’t before SMB for airection on 07
L (V.N.MeHrot ra)
| Skj i vice~Chatirman
L 4
-‘10/?7..08.97 W/s not filed so far. Four weeks further time is
‘ i allowed for the Same. Rejoinaer maybe filed With;l,p tWwo weeks
9‘ thereafter, ‘
9' List on 29.09.199_7 for direction. %/
| N\ /
V : V.N.Mehrotra)
V:Lce-Chalrrran
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Since Bench is not

97 .
an 20 11,97 f‘ar dnectwn.

availeble, list

. | | (VoK. Srlvastava)
’ Daputy Registrar

12/20,11,97 ° . List it on 29.01.1998 for directior
M . %) (V.No MEhrcrtra) |
o (ﬁéﬁbérzhg V1ce—Cha1rman :
13/29,04,98 . W/s hasbeen fiked, Rejoinder, if agy,<u§¥ Fe”
. filed within two weeks, E _‘ _ |
List on 06,04,1998 for dfirectio o .?
| \ﬁ&%~ }
| ~ (V.N. Mehrotra)
SK3 | vice~Chairman
:. m . . .

14./ 6.4.28. Rejoinder mot filed so far. Four weeks futther\

time is alloueg for the same. List it on 6.7,.98 for
direction. |

(V.N,' meRtotra)”

/cBS/ ' S ‘ Vice-chairman
\\. . ) ‘ | ; “
| "15/06.07.98 . Shri D.Chowchury, counsel for the applicant, - .

On request of thelearned counsel for the .
applicant three weeks further time is allowed to>_
file rejoinder, List on 08, 09,1998 for directioh
with thex name of Shri J.N. Pandey, 8sC for the

respondents. 6Q

b}4523:§‘fi;j;7
‘ (V.N.Mehrotrma):

(L R.K,Prasad)
SKI Membe r (A} Vice-Chairman
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/ces/

17./

/CBS

/c8

" for direction.

18./ 3.12.98,

OA - 477/96

16./ 8.9.98. Rejoinder not filed so far. Four weeks

List it on 3.12.98

wl

(V.N. Mehrotra)

Vice=-chairman

further time is allowed for the sams.

phxqffeﬁ?f%,,,———i;7
(L+.R.K. Prasad)
~ Member (A)

Shri D. Choudhary, the counsel for the applicant.
Shri V.M.K. Sinha, the counssl for the respondents.

3.12.98.

The lsarned counsel for the applicant states that
the grievances of the applicant has already been redréssed‘
by the respondents. He may be permitted txuithdrau this
OA.

2. This 0A stands

(L.R.K. PRASAD)
 MEMBER (A)

We have considered the matter.

disposed of as withdraun by the applicant.

/ (LAKSHMAN JHA)
MEMBER (3J)

MA=218/96

today's
In view of the/order passed in 0A, MA

- becomes infructuous. It is accordingly disposed of.

s
c .
(L.R.K. PRASAD)
MEMBER (A)

3N~
(LAKSHMAN JHA)

b/
| "MEMBER (3)




